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I. the Chairman of the Committee on Private Members' Bills and Resolutions. 
having been authorised by the Committee to present the Report on their behalf. 
present this Ninth Report. 

2. The Committee met on 27 August. 1990 for-

I. Examination of the following Constitution (Amendment) Bills under . 
rule 294(I)(a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill. 1990 (Amendment of artide.1 8./ 

and 173) by Shri Y.S. Rajasekhar Reddy. 
(2) The Constitution (Amendment) Bill. 1990 (Amendment olartides 343 

and 348) by Shri Bhogendra Jha. 
(3) The Constitution (Amendment) Bill. 1990 (Substitwion of new artide 

for article 57) by Shri Ramashray PI asaJ Singh. 
(4) The Constitution (Amendment) Bill. 1990 (Amendment of Eighth 

Schedule) by Shri Janak Raj Gupta. 

n. Allocation of time under rule 294(I)(e) of the Rules of Procedure 10 

the Resolutions at item Nos. 2. 3 and 4 set down in the List of Busines). 
for Friday. 31 August, 1990. 

Examination of Constitutio/l (Amendment) Bills 

3. The Committee considered the Bill!! and arrived a! the following findings as 
a result of their examination of the Bills:-

Findings of the Committee 

(1) The Constitution (Amendment) Bill. 19?O (Amendmelll of artides 84 
and 173) by Shri Y.S. Rajasekhar Reddy. 

The Bill seeks to amend articles 84 and 173 of the Constitution with a view 10 

disqualifying a person to be chosen as a member of either House of Parliamenl 
or the State Legislature if he has attained the age of 60 years or above. 

After considering all aspects of the Bill, the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

(2) The Constitution (Amendm.!nt) Bill, 1990 (Amendment of articles 343 
and 348) by Shri Bhogendra Jha. 

The Bill seeks to amend articles 343 and 348 of the Constitution with a view 
to providing for the use of Devanagari form of numerals for the official purposes 
of the Union and Hindi language in Devanagari script in the Supreme Court. 
High Courts and for the authoritative texts of all Bills introduced in. and Act). 
passed by. Parliament and State Legislatures. 

After considering all aspects of the Bill. the Committee recommend thai Ihe 
member may be permitted to move for leave to introduce the Bill. 
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(3) The Constitution (Amendment) Bill, 1990 (Substitution of new article 
for articu 57) by Shri Ramashray Prasad Singh. 

The Bill seeks to substitute new article for article 57 of the Constitution witb a 
vicw to providina tbat a person who bolds, or who has held. office of President 
shall not be elipble for re-election to tbe office for more than one term. 

After c:onsidcriq all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce: the Bill, 

(4) The Constitution (Amendment) Bill. 1990 (Amendment of Eighth 
Schedule) by Sbri Janak Raj Gupta. 

The Bilf leeks to amend tbe Eiahth Schedule to the Con.~titution with il vicw 
to includin& Doari lanauaac in it. 

After c:onsiderin& all aspects of the Bill. the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

Alloc4tion of time to Resollllions 
4. The Committcc recommend allocation of time to resolutions as follows : 

(1) Resolution by Shri Mahendra Singh Mewar regarding 2 hour,. 
Inter-State river water disputes. 

(2) RCJlJlution by Shri Ram Sagar regarding mcuurCl> to 2 hUUJ~ 
remove rural backwardness. 

(3) Resolution by Shri Santosh Kumar Gangwar regllrding 2 hour,. 
development 01 Bareilly. 

Recommendtllions 
S'. The Commlncc recommend that -

(i) Sarvashri Y.S. Rajasekhar Reddy, Bhogendra Jha, RamL'ihray Prasad 
Singh and Janak Raj Gupta be permitted to move: for leave to 
introduce their Constitution (Amendment) Bm,,; and 

(ii) the allocation of time: 10 resolutions, as shown in pllrllgraph 40 libovI.'. 
be acreed to by the HoulC. 
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